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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
P oy PRINCIPAL BENCH, NEW DELHI

Original Application No. 1328 of 2024
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““**IN THE MATTER OF:
AN e T s e Applicant
Versus
"MoEF&CC &Ors. e Respondent(s)

RESPONSE ON BEHALF OF THE RESPONDENT NO.-3 AND 4
IN COMPLIANCE TO THE ORDER DATED 03.12.2024

PASSED BY THE HON’BLE NATION GREEN TRIBUNAL,
PRlNClPAL BENCH, NEW DELHI

L QWYO{,&HC).@DTK\JW, aged about . 9...... years,

b
S/o Shri Kyest.Lel, presently posted as RO...., Uttar Pradesh

S ‘.\ Pollution Control Board (hereinafter referred to as “UPPCB”),

54) % Q)homnpa’do hereby solemnly affirm and state on oath as under:

oﬂ 1.  That in the official capacity mentioned above, I am acquainted
with the facts and'circumsfances of the case and as such I am
competent and authorized to swear this affidavit.

2. That it is most respectfully submitted that according to the Memo

of Parties the UPPCB through its Chairman and Regional Officer,
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Saharanpur are respectively being impleaded as Respondent No.-
3 and 4 in the present Original Application.

That further it is mentioned here that the present matter is filed
before this Hon’ble Nation Green Tribunal, Principal Bench, New
Delhi (hereinafter referred to as “Hon’ble Tribunal”) regarding
seeking the issuance of directions to respondent no.-3 and 4 to
stop the operation of respondent no.-5 (M/s Ganga Brick Field)
and to respondent no.-3 to issue direction for dismantling of the
brick kiln of respondent no.-5 and imposing environmental
compensation on respondent no.-5 (M/s Ganga Brick Field).

That after considering the grievance, this Hon’ble Tribunal vides
its order dated 03.12.2024 has directed the respondents to file
their response at least one week befo.re the date of hearing fixed.
That it is pertinent to mention here that and inspection of the brick
kiln in question has carried on 29.11.2023, pursuance to which a
show cause notice was issued against the brick kiln vide letter
no.-H04278/C-3/Air/762/Saharanpur/2023 dated 15.12.2023 by
the UPPCB, which is currently effective. The reply to which has
not been received till date. A copy of the Show Cause Notice is
being annexed herewith as Annexure-1.

That in compliance to the order passed by this Hon'ble Tribunal

and in pursuance to the Show Cause Notice, a joint committee

—%3—
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comprising Sub Divisional Magistrate, Saharanpur, SHO Police,

Saharanpur and UPPCB, Saharanpur has carried the ihspection of

the brick kiln in question i.e M/s Kisan Brick Field (previously

known as Ganga Brick field) Village-Chaupur, Pargana-

Muzaffarabad District-Saharanpur was carried on 06.12.2024 in

presence of the owner of the brick kiln Shri Mursaleen and Shri

Praveen Kumar, Munshi.

That the following facts were reflected at the time of inspection:

iii.

The brick kiln presently known as M/s Kisan Brick Field,
previously M/s Ganga Bricks Field, Village-Chaupur,
Pargana-Muzaffarabad, Saharanpur have conditional
consent under Water Act, 1974 vide Reference No. 103456/
UPPCB/Saharanpur(UPPCBRb)/CTO/water/SAHARANP
UR/2020 dated 17.09.2020 and vide Reference Nq.
103452/UPPCB/Saharanpur(UPPCBRO)/CTO/air/SAHAR
ANPUR/2020 dated 17.09.2020 under Air Act, 1981 valid
till 31.07.2023. A copy of the abovementioned letters are
collectively being annexed herewith as Annexure-2.

As per office records, the above brick kiln produces
approximately 20,000 bricks per day. Soil, sand and water
are mainly used as raw material.

The brick kiln is of high draft nature. The chimney is
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installed in the middle of the brick kiln. The height of the
chimney from the ground is approximately 30 meters. For
collecting the sample of flue gas emission, provision of

porthole, platform and ladder was not found installed on the

chimney.

Soil, sand and water are mainly used as raw material. Coal
and wood approximately 4.0 tons per day will be used as
fuel in the brick kiln. During inspection, no prohibited fuel
was found at the kiln site.

Only domestic effluent is generated at the brick kiln site,
which is disposed of through septic tank.

During the inspection, the brick Kiln representative
informed that the kiln has .been operating for about 01
month. The kiln is being operated by the brick kiln without
obtaining consent from the State Board, which shows

violation of environmental acts.

That the joint committee report has been sent to the Head Office,

UPPCB in pursuance of which, UPPCB has issued a closure order

vide letter no. H21972/C-3/Vayu762/Saha/2024 dated 30.12.2024

and also imposed an Environment Compensation of Rs.

15.37,500/-. A copy of the letter dated 30.12.2024 is being

annexed herewith as Annexure-3.
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9.  That further it is worthwhile to mention here that the
abovementioned closure order has been comply by the committee
constituted by the District Magistrate Saharanpur on 15.01.2025.
A compliance report along with the photographs are respectively
being annexed herewith Annexure-4 and Annexure-5S.

10. Tha£ the above response on behalf of the Uttar Pradesh Pollution
Control Board is being submitted before Hon’ble Tribunal for

%> kind perusal and consideration.
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Verified at _,Q_J_MIQH}QMZL on this 2% day of January, 2025 that the

contents of the above affidavit are true and correct to the best of my

knowledge and belief and nothing material has been concealed
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1’64 Avnexure- 02
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— U.P. Pollution Control Board
‘°§M !5" CONSENT ORDER
Ref No. - Dated : 17/09/2020
;03452/UPPCB/Saharanpur(UPPCBRO)/CTOIaIrISAHARAN PUR/20
0
To,

Shri MURAD ALAM

M/s GANGA BRICKS FIELD

VILLAGE CHAUPUR, MUZAFFARABAD, TEHSIL BEHAT, DISTRICT
SAHARANPUR,247129

SAHARANPUR

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. GANGA BRICKS FIELD

Reference Application No. 9478092 Dated : 17/09/2020

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
GANGA BRICKS FIELD. under Air Act 1981. It is being authorised for said emissions, as per the
standards, in environment, by the Board as per enclosed conditions .

This consent is valid for the period from 01/01/2021 to 31/07/2023 .

Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

N

s

s
For and on behalf of U.P. Pollution Control Board

SH |V Digitally signed
; by SHIVRAM Regional Officer
RAM MAURYA
Date: 2020.09.17 Saharanpur

MAU RYA 13:37:50 +05°30'

Enclosed : As above
(condition of consent):

Copy to:

Regional Officer
Saharanpur



3(a)

3(b)

3(c)

U.P. Pollution Control Board

. Dated: 17/09/2020
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of 20000 BRICKS/DAY.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 Bricks Kiln Wood and 01 Particulate 30 meter
Coal Matter

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail

S.No Stack No Parameter Standard
1 01 Particulate Matter As per EPA norms

Quantity of other pollutants should also be as per the norms prescribed by the Board/ MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and n{aintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory . b

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly

moniteripg report should be submitted .
s itall db
SHIV RAM givi s

Specific Conditions: MAURY ?;;1 :gzoéoseg
X +05'



Strict compliance of points as described below are to be ensured and the compliance report should be
submitted within a month. _

|. Ambient air quality and process emission monitoring report should be submitted within a month
time. -

2.Air pollution control device Such as “Gravitational settling chamber” should be installed operated
and maintained in such a way that quality of air pollutants must be well within Board norms.

3.The industry should ensure to submit design of APCS, layout and efficiency details.

4.The plant should be operated in such a way that ambient air quality must be well within norms.
5.This consent is valid only for Present existing production capacity as per application form.

6.Unit is directed to submit the audited balance sheet of assessment year 2019-20 or C.A. certificate
of total investment (Net fixed assets+ current asset- current liabilities) regarding verification of
consent processing fee. In the absence of audited balance sheet, investment shall be considered
between Rs. 10 Lac to 50 Lac & accordingly consent processing fee will be charged.

7.Fly ash should be disposed of in such way that environment and health of people should not be
adverts affected. :

8.The Brick Kiln should submit the license from Jila Panchayat and follow the license condition.
9.1f any complaints regarding pollution against the brick kiln is found to Board. The consent order
may be revoked.

10.The brick kiln should installed water sprinkler for suppression of dust during loading and
unloading of the brick.

I'1.Unit is directed to use Coal pieces maximum up to 20mm size to minimize air pollution.

12.This ¢onsent order is not valid for “fruit-belt “area.

13.The brick work/tile lining should be adopted around the brick kiln to prevent dust emission.
14.The brick kiln will follow the order of Honorable National Green Tribunal, New Delhi in O.A.
No. 288/2013 & O.A. No. 718/2017 and Hon’ble High Court order given time to time.

I5.The brick kiln will follow the order of Honorable Supreme Court / National Green Tribunal/ High
Court order given time to time.

16.The brick kiln should comply the all condition imposed by District /State Level Environment
Impact Assessment Authority in E.C. before operating the Brick Kiln.

I7.The consent for brick kiln will be valid up to the period of E.C. for mining of clay.

18.In compliance of the directions issued by the Central Pollution Control Board letter No

4877/4911 dated 27.06.2017 following instructions are given:-

() The brick kiln must be submitted a proposal for converting the kiln in zig zag brick setting and
operated on induced draft, instead of natural draft (Rectangular and zig zag brick setting).
(k)Moving area around brick kiln should be pakka, so that dust (fugitive emission) should be
controlled.

(1)Dust (Rabish) should be cleaned around brick kiln and not to be collected at one point.

19.Spent organic, solvent oily residue pet coke, filter press cake (hazardous waste) and other waste
such as plastic rubber, leather shall not be used as fuel in the brick kiln. 5
20.A green belt of 20 meter width or 33% of total area (whichever is less) should be developed
around the brick kiln premises.

21.This consent will be valid for induced draft kiln (Rectangular and zig zag brick setting). So the
brick kiln should be converted in due course of time.

22.Proper record regarding water consumption for suppression of dust around the Brick Kiln should
be maintained by the unit.

23.This consent is issued purely from environmental angle and the Board will not be responsible for
any claim, counter claim, ownership, partnership, land dispute etc of the unit.

24.At least 20% bio fuel such as bio brackets must be used in your brick kiln as per availability.
25.Brick Kiln submits the certificate regarding establishment of Gravitational settling chamber
within 03 month from approved agency. '

26.U.P. Pollution Control Board reserves its right to alter, add to delete any condition depending on
the circumstance. :

27.Brick Kiln is directed to submit N.O.C from Central Ground Water Authority for the abstraction
of ground water within six month from date of this consent order, after that this consent has been
deemed cancelled.

28.This consent can be revoked if a Public Grievance is received and confirmed against the Brick
Kiln.

- Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .
SHIV RAM S22 e,
MAURYA (357002



o . il ' U.P. Pollution Control Board

B CONSENT ORDER

Ref No. - Dated : 17/09/2020
103456/UPPCB/Saharanpur(UPPCBRO)/CTO/w
atcr/SAHARAleU R/2020

To,

Shri MURAD ALAM

M/s GANGA BRICKS FIELD

VILLAGE CHAUPUR, MUZAFFARABAD, TEHSIL BEHAT, DISTRICT
SAHARANPUR,247129

SAHARANPUR

"Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. GANGA BRICKS FIELD

Reference Application No :9478781 Dated :17/09/2020

l. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. GANGA BRICKS FIELD is
hereby authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 08/09/2020 to 31/07/2023 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

Digitally signed by
SHIV RAM smv:w.: &AURYA Regional Officer
MAURY ?;';;2’,"3;‘.’;},? Saharanpur

Enclosed : As above
(condition of consent):

Copy to:

Regional Officer
Saharanpur
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s. GANGA BRICKS FIELD vide

Consent Order No. 9478781/ Water Dated : 17/09/2020

4(a)

4(b).

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of 20000 BRICKS/DAY.
The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge, KL/day discharge point
1 _Domestic 0.5 Septic Tank

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for

~ measurement of effluent and for collecting its sample. Except the effluent informed in the

a‘gﬁlication for consent no other effluent should enter in the said arran ements for collection of
effluent. It should also be ensured that domestic effluent should not be ischarged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter _Standard
1 BOD As per EPA norms
sl g COD As per EPA norms
3 Total Suspended Solids As per EPA norms

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant

S.No l Parameter [ Standa‘l"d‘

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluant so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as J)er the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent isposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

Digitally signed by

SHIV RAM SHIV B
MAURYA 0ate:202000.17

13:38:50 +05'30

Specific Conditions:
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Strict compliance of points as described below are to be ensured and the compliance report should be
submitted within a month.

| Ambient air quality and process emission monitoring report should be submitted within a month
time. -

2.Air pollution control device Such as “Gravitational settling chamber™ should be installed operated
and maintained in such a way that quality of air pollutants must be well within Board norms.

3.The industry should ensure to submit design of APCS, layout and efficiency details.

4.The plant should be operated in such a way that ambient air quality must be well within norms.
5.This consent is valid only for Present existing production capacity as per application form.

6.Unit is directed to submit the audited balance sheet of assessment year 2019-20 or C.A. certificate
of total investment (Net fixed assets+ current asset- current liabilities) regarding verification of
consent processing fee. In the absence of audited balance sheet, investment shall be considered
between Rs. 10 Lac to 50 Lac & accordingly consent processing fee will be charged.

7.Fly ash should be disposed of in such way that environment and health of people should not be
adverts affected.

8.The Brick Kiln should submit the license from Jila Panchayat and follow the license condition.
9.1f any complaints regarding pollution against the brick kiln is found to Board. The consent order
may be revoked.

10.The brick kiln should installed water sprinkler for suppression of dust during loading and
unloading of the brick.

I1.Unit is directed to use Coal pieces maximum up to 20mm size to minimize air pollution.

12.This consent order is not valid for “fruit-belt “area.

13.The brick work/tile lining should be adopted around the brick kiln to prevent dust emission.
14.The brick kiln will follow the order of Honorable National Green Tribunal, New Delhi in O.A.
No. 288/2013 & O.A. No. 718/2017 and Hon’ble High Court order given time to time.

15.The brick kiln will follow the order of Honorable Supreme Court / National Green Tribunal/ High
Court order given time to time.

16.The brick kiln should comply the all condition imposed by District /State Level Environment
Impact Assessment Authority in E.C. before operating the Brick Kiln.

17.The consent for brick kiln will be valid up to the period of E.C. for mining of clay.

18.In compliance of the directions issued by the Central Pollution Control Board letter No
4877/4911 dated 27.06.2017 following instructions are given:-

(j)The brick kiln must be submitted a proposal for converting the kiln in zig zag brick setting and
operated on induced draft, instead of natural draft (Rectangular and zig zag brick setting).
(k)Moving area around brick kiln should be pakka, so that dust (fugitive emission) should be
controlled.

(1)Dust (Rabish) should be cleaned around brick kiln and not to be collected at one point.

19.Spent organic, solvent oily residue pet coke, filter press cake (hazardous waste) and other waste
such as plastic rubber, leather shall not be used as fuel in the brick kiln. 5
20.A green belt of 20 meter width or 33% of total area (whichever is less) should be developed
around the brick kiln premises.

21.This consent will be valid for induced draft kiln (Rectangular and zig zag brick setting). So the
brick kiln should be converted in due course of time.

22.Proper record regarding water consumption for suppression of dust around the Brick Kiln should
be maintained by the unit.

23.This consent is issued purely from environmental angle and the Board will not be responsible for
any claim, counter claim, ownership, partnership, land dispute etc of the unit.

24.At least 20% bio fuel such as bio brackets must be used in your brick kiln as per availability.
25.Brick Kiln submits the certificate regarding establishment of Gravitational settling chamber
within 03 month from approved agency. '

26.U.P. Pollution ConlrorBoard reserves its right to alter, add to delete any condition depending on
the circumstance. :
27.Brick Kiln is directed to submit N.O.C from Central Ground Water Authority for the abstraction
of ground water within six month from date of this consent order, after that this consent has been
deemed cancelled.

28 This consent can be revoked if a Public Grievance is received and confirmed against the Brick
Kiln.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .
SHIV RAM 5y aa waomva
' 17
MAURYA Do
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